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Per : R. MURALIDHAR : 

 The Revenue is agitated by the dropping of proceedings proposed 

in the Show Cause Notice.  

2. The Ld.Counsel appearing on behalf of the Appellants submits 

that all the Bills of Entry were finally assessed and the same was not 

challenged by filing any Appeal before the Commissioner(Appeals). 

Further, the Appellant had filed Writ Petition before the Hon’ble High 

Court of Calcutta on the ground that the statements of persons, who 

had recorded the same, they are not allowed to be cross-examined. The 

Hon’ble High Court vide its order dated 16.12.2021 made it clear while 

allowing the present respondents for cross-examination held as under:- 

“It is clarified that if the Respondent/Adjudicating Authority concerned 

does not allow cross-examination of the witnesses in question, in the 

demand they will not be entitled to rely on the statements of those 

witnesses.” 

3. It is also on record in the discussion and findings of the 

Adjudicating authority in the impugned order that the witnesses could 

not be produced for cross-examination.  

4. We find that the Adjudicating authority has given a detailed 

finding as to why he is dropping the proceedings. Considering all the 

factual details, we do not find any reason to interfere with the 

considered impugned order passed by the Adjudicating authority. 

Therefore, we dismiss the Appeals filed by the Revenue.   

(Dictated and pronounced in the open Court.) 
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MEMBER (TECHNICAL)    MEMBER (JUDICIAL) 
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